
Process for Corporate Persons) Regulations, 20161

FoR THE ATTENTTON OF THE CREDTTORS 0F !CoAT pRoJECTS (p) LTD

is hereby given that the National Company Law Tribunal, Hyderabad, Bench-1, has
ordered the commencement of a Corporate lnsolvency Resolution Process of the ICOAT
PROJECTS PRIVATE LIMITED on 23.03.2022.
The creditors of ICOAT PROJECTS PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 11,05.2022 to the lnterim Resolution Professional at the address
mentioned against entry N0.10.
The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Sd/- Murali Mohan Chevuturi
Date:30.04.2022 !nterim Resolution Professi
Place:

ldentification No. of corporate debtor

principal office (if any) of corporate debtor

, , , , , vU rvvr , yqr q"s, rvu r tsusr ,

VST Road, Vidyanagar, Hyderabad-500044, Telangana

of corporate debtor NCLT, Hyderabad on 23.03.2022 was handed
over to the IRP on 27.04.2022)

23.03.2022)
Name ano regrstratton numDer ot tne
insolvency professional acting as interim

ution professional
I B B l/l PA-00 3 I 00307 I 2020-2021 I 1 3464

professional, as registered with the Board 201, 2nd Floor, Dream Home Vasista,

Barafbagh Colony, Lower Tankbund Road,

Hyderabad-500029.

correspondence with the interim

resolution professional

Mis. Frn-HansnKar Servrces, Plot N0, I, Flat

No: 602, 6th Floor, Dream Home Vasista,

Barafbagh Colony, Lower Tankbund Road,

Hyderabad-500029.

clRP.rcoAT@GMAIL.COM

creditors, if any, under clause
(b) of sub-section (6A) of section 21,

ined by the interim resolution

of creditors in a class
Three names for each class)

nt Forms are available at

) Details of authorized representatives

a) Web Link: https ://www, ibbi. gov,in/home/downloads

b) Not Applicable
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